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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA, WEST BENGAL
FINANCE CENTRE, 3RD FLOOR, NEW TOWN

ORIGINAL APPLICATION NO. 188/2023/EZ

Rajkumar Das, son of Swapan Kumar
Das, Malancha Chandpur, Kharagpur,

Paschim Midnapore — 721301
...Applicant
Versus

1. MOEF, through its Secretary, Indira
Paryavaran Bhawan, Jor Bagh, Lodi

Road, New Delhi — 110003;

2. The West Bengal Pollution Control
Board, service  through  the
Chairman, Paribesh Bhawan, 10A,
Block - LA, Sector - III,

Bidhannagar, Kolkata — 700106;

3. State Water Investigation

Directorate, through its Director
Nirman Bhaban, 3t¢ Floor, Salt Lake

City, Kolkata — 700091;

4. Ramsarup Industries Limited,
previously Ramsarup Lohh Udyog
Ltd., through its Chairman cum
Managing Director, 7C, Kiron

Shankar Roy Road, Hastings

RAMSARUP INDUSRIES LTD-
J 0NS s

| Authorised Signatory
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Chamber, 1st Floor, Kolkata -

700001.

... Respondents

28D SUPPLEMENTARY AFFIDAVIT ON BEHALF OF THE RESPONDENT NO.

4 ABOVENAMED.

I, Saugata Banerjee, son of Sri Baikuntheswar Banerjee, aged about 36 years,
by faith- Hindu, by occupation- service, working for gain at Ramsarup Industries
Limited and having its office at SS Chambers, 5, C.R. Avenue, 3t Floor, Kolkata

- 700072, do hereby solemnly affirm and say as follows: -

1. 1am an Authorised Representative of the respondent no. 4. I am and have
made myself well aware of and fully acquainted with all the relevant facts
and circumstances of this case. I have also been duly empowered and
authorized by the respondent no. 4 to make and affirm this affidavit on its
behalf. As such, I am competent to affirm this affidavit on behalf of the

respondent no. 4.

2. The applicant has filed an application purportedly under Section 18 (1) read
with Section 14 of the National Green Tribunal Act, 2010 (hereinafter
referred to as “the said application”). In response thereto, the answering
respondent has filed and/or affirmed an Affidavit in Opposition on or about
3 April 2024 and thereafter has also filed a Supplementary Affidavit affirmed
on 7 May 2025.

3. Subsequent to the filing of the said Affidavit in Opposition and the
Supplementary Affidavit of the Respondent No.4, certain further
developments have taken place and it is imperative to bring the same to the
notice of this Hon’ble Tribunal for the fair and just adjudication of the

instant proceeding.

RAMSARUP INDUSTRIES i:n i

(gc \[T‘K el
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4. The respondent no.1, Ministry of Environment, Forest and Climate Change
by it’s letter dated 22 May 2025 issued in favour of the respondent no.4,
Ramsarup Industries Limited has extended the validity of the
Environmental Clearance accorded by the Ministry vide File No. J-
11011/14/2008-IA II(I) dated 3 June 2009 and EC transfer dated 30
December 2024 for a period upto 3 May 2030. A copy of the said letter dated
22 May 2025 extending the validity of the Environmental Clearance granted
in favour of the respondent no.4 till 3 May 2030 is annexed hereto and

marked as Annexure “R4/29”.

5. In such view of the matter, the respondent no. 4 prays for leave of this
Hon'ble Tribunal to put on record the aforesaid subsequent developments
and documents in connection thereto through the instant 2nd
supplementary affidavit before this Hon'ble T ribunal. It is humbly prayed
that this Hon'ble Tribunal may be pleased to take the instant 2nd
supplementary affidavit on record and consider the same while adjudicating
the present proceeding and treat the same as an integral part of the

Respondent No.4’s Affidavit in Opposition.

6. The statements made in paragraphs 1 and 2(part) hereinabove are true to
my knowledge, those made in paragraphs 2(part), 3(part) and 4 hereinabove

are based on information derived from records and believed by me to be true

and those made in paragraphs 3(part) and 5 hereinabove are my most

humble submissions before this Hon’ble Tribunal.

)
\g\s é/] 2,
Prepared by me

Zorpam B dn- Pamedirn DEPONENT
Advocate Identified by me
chisss\isas 1eeq o Bl
“L»-»J\\‘e\w o~
Advocate
: \ Wr‘%\\ Signature Attested on
;../ , * nw,\ \ Identification of Advocate

Solemniy Affirmed & Deciared
pefore me #n idgntification

bar , Mctary
9 5 Regoio ai2424 sovt. of India
2 3 JUN -02 High Court at Caicutta




ANNEXURE - R4/29"

File No.: J-11011/14/2008-1A II(T)
Government of India
Ministry of Environment, Forest and Climate Change
TA Division
kkk

Dated 22/05/2025

To,

Mis. RAMSARUP INDUSTRIES LIMITED
3rd Floor, SS Chambers,

5, C.R. Avenue, Kolkata , West Bengal- 700072
E-mail: Prashantbhardwa_]@shyamgroup com

Subject: Modermzation—cum—expansmn of Integrated Steel Plant (113 MTPA to 07 MTPA) by M/s

Ramsarup Industries lelted located at Kharagpur, West Bengai— Consxderatmn of Validity
Extensmn of EC. . ) , ; _

Sir/Madam, ‘ ¥ LR - -
This is in reference to your application ubm}tted to Mlmstry wde proposal number
TA/WB/IND1/513941/2025 dated 16/01!2025 for an extension in vahdlty of prior Environmental
. Clearancc (EC) granted to the pr()JGC unci ‘:’the pmwsmn of the EIA Nonﬁcatmn Zﬂﬁé—aud as amended
'_ thcrcof - w ;
\ ZThe partlcularsof the proposal are as below :
(1) Vahdlty Extensmn Identlficatlon No
(ii) File No. .
(iii) Clearance ’I‘ype Application for ¥ xtension of EC- Form-6
(iv) Categnry '
ies (fi
(v) Schedule No. / ' Industries (ferrous and non
(vi) Sector Iﬁ&u;stlial Projects - 1
Modemnization-cum-expansion of Integrated Steel
(vii) Name of Project Plant (0.3 MTPA to 0.7 MTPA) at Kharagpur,
West Bengal by M/s. Ramsarup Industries Limited
(viii) Location of Project (District, State) MEDINIPUR WEST, WEST BENGAL
(ix) Issuing Authority MoEF&CC
(x) EC date
Proiect i . . .
(xi) Status of implementation of the project e:\)fji:ztgz:sdciietr}:lggl frpearialobypenemii Ay
(xiii) Whether any amendment to the earlier EC No
IA/WB/IND1/513941/2025 Address: 1A Division, Ministry of Environment, Forest and Climate Change, Page 1 of 5

indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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has been sought?

3. The proposal was considered in the 73rd EAC Meeting held durmg 30th — 31st January, 2025 and in the 2nd EAC
(Industry-1) Meeting — 23rd — 25th April, 2025. The minutes of the meeting and all the project documents are available on
PARIVESH portal which can be accessed at_https://parivesh.nic.in.

Details submitted by Project proponent

4. Environment clearance were accorded by the Ministry vide letter no. F.No.J-11011/229/2006-IAII(I) dated 03/10/2006
and expansion EC vide letter no.F.No.J-11011/14/2008-TAII(I) dated 03/06/2009 in the name of M/s Ramsarup Lohh
Udyog Ltd. Further, vide letter dated 30.12.2024, EC was transferred from M/s Ramsarup Lohh Udyog Ltd to M/s
Ramsarup Industries Ltd. = . ‘

5. The total capacity (i.e lmplemen{"r“‘
given below:

[implemented components of EC d

S. No. Unit ' [Prﬁductmn capaclty as per|
. - - : CTO ‘

1. Blast Furnace (BF) Plant “1,&3501\43 ZZSIOOTPA'

2. Rotary Kiln (DRI Uni Unit) . [500 TPD

3. CPP 20MW (DRI&BF Waste Gas)

(Components of EC datéd?§§.06.2009

S. No. Unit 'ff*

1. o Spenge T ()RI) Plant

2. Blast Furnac_f:e(BF) Plant

3. - [Blectric A;c urnace (EAF)

4. . [Ladle Fum ‘

5. : d( 72000 TPA Blllets)

6. Plant (1x52.5 TPH WHRB

1120 TPH CFBC Boiler)—45 M

7. (1.;;790 m2) 960,000 TPA

8. 7300 Nm3/hr of Oxygen

9.

B)

S1. No. Unit .

1. Sponge Iron (DRI) Plant

D. Blast Furnace (BF) Plant Dx350M3 BF(539,000 TPA)

3. [Electric Arc Furnace (EAF) 1x70 T/383,200 TPA

4. Ladle Furnace Ix70 T

5 Billet Caster 1X4 Strand (372000 TPA Billets)

6. Power Plant 'Waste Heat Recovery Boiler — 12.5 MW
BF Gas fired boiler — 7.5 MW
Power Plant (1x52.5 TPH WHRB + 1x25 TPH BFG Fired Boiler +
1x120 TPH CFBC Boiler) — 45 MW
Total 65 MW

7. Sinter Plant (1x90 m2) — 960000|(1x90 m2) 960,000 TPA

IA/WB/IND1/513941/2025

Address: |A Division, Ministry of Environment, Forest and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003

Page 2 of 5
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TPA
8. Oxygen Plant — 7300 Nm3/hr 7300 Nm3/hr of Oxygen
9. olling Mill — 0.8 MTPA 0.8 MTPA

6. The instant proposal is for extension of validity of Environmental Clearance accorded by the Ministry vide File no. J-
11011/14/2008-1A 1I(T) dated 03.06.2009 and EC transfer dated 30.12.2024 for a period upto 03.05.2031.

7. Reasons for delay:

i. M/s Ramsarup Lohh Udyog Limited had received an EC vide F.No. J-11011/229/2006-IAI(1) on 3rd October, 2006. The
project was set up by erstwhile M/s Ramsarup Lohh Udyog Limited after obtaining Consent to Establish (CTE) vide NOC
letter no. NO28866 on 6th June, 2006. Subse ntl ent to Operate (CTO) certificates were obtained vide Letter
Nos. CO17521, CO33601, and CO45580 on 8th February, 2007, 22nd December, 2008, and 2nd June, 2009, respectively.

as amalgamated with M/s Ramsarup Industries Limited (RIL) and
| Oth Sej tember, 2008, The plant was in operation till the year
11 date. The company 15a Ij.mdustries_ Limited was referred to CIRP
ess) under the Insolvency and Ba V

d the company into CIRP.

ii. The company M/s Ramsafliﬁ L‘;'OhliUdyég Limit
M/s Ramsarup Lohh Udyog Limited was dis
2010. Thereafter, the plant remained ;
(Corporate Insolvency Resolution ]

cy Code, and eventually, the National

iii. RIL underwent a successful corporate iﬁgglvenqy rgso!ﬁtiéﬁ‘iﬁi-oqg
by a consortium of S.S. Natural esemjg;s Privgt@;liiignited“'?nd‘Shya’xﬁ
approved by the Hon'ble National Company La Ik

o},ghéf‘néﬁfly re-constituted
were ttzmsferred under the
) {,hg new management

nsarup Lohh

iv. In compliance with the sai
Board of Directors of the
Insolvency and | 'a;jih*up_ti;
intends to revive the p
Udyog Limited to

| by the IA-CMD
it is inferred that in
03/06/2009 is valid till
e EC vide F. No. J-
e observations of LMC of

03/05/2025. Further M/s.
11011/14/2008-1A 11 (I) on 0 009
MOoEF&CC vide letter dated 20.09.2024

Deliberation by the Committee73rd EAC Meeting held dur 23 th — 31st January, 2023

9. The Committee noted the following:

i Environment clearance were accorded by the Ministry vide letter no. F.No.J-1 1011/229/2006-IAIL(I) dated 03/10/2006
and expansion EC vide letter no.F.No.J-11011/ 14/2008-IAII(I) dated 03/06/2009 in the name of M/s Ramsarup Lohh

Udyog Ltd. Further, vide letter dated 30.12.2024, EC was transferred from M/s Ramsarup Lohh Udyog Ltd to Mis
Ramsarup Industries Ltd.

ii. The instant proposal is for extension of validity of Environmental Clearance accorded by the Ministry vide File no. J-
11011/14/2008-IA TI(T) dated 03.06.2009 and EC transfer dated 30.12.2024 for a period upto 03.05.2031.

TSN Page 3 of 5
\ :

IA/WB/IND1/513941/2025 Address: IA Division, Ministry of Environment, Forest and Climate Change, 1‘;
A A

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003 ,;’,"’/
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iii. PP reported that the company post 2006 EC was amalgamated with M/s Ramsarup Industries Limited (RIL) on 19th
September, 2008, and remained operational until 2010, after which it was shut down. RIL underwent CIRP under the
Insolvency and Bankruptcy Code, and NCLT approved a resolution plan by S.S. Natural Resources Pvt. Ltd. and Shyam
SEL & Power Ltd. on 4th September, 2019. Legal challenges followed, and the Hon’ble Supreme Court upheld the plan
on 12th May, 2022. The new management intends to revive the project, and EC transfer for name change to M/s Ramsarup
Industries Limited was granted by MoEF&CC on 30th December, 2024.

iv. The EAC noted that while granting the EC transfer dated 30.12.2024. it has been recorded that the proposal was
examined by the IA-CMD and IMC w.r.t. compliance of EC conditions and EIA Notification, 2006. Based on the
examination, it is inferred that in line with the 1A C&MD MoEFCC letter dated 20/09/2024, the Environment Clearance
dated 03/06/2009 is valid till 03/05/2025. Therefore, the EC validity may be assumed to be extended till 03.05.2030 in
pursuance to MoEF&CCs OM vide F.No. 1A3-22/28/2022-1A.111 [E181584] dated 13.12.2022 which may be further
extendable for additional 1 year subject to application by project proponent as per the provisions made in EIA
Notification, 2006 as amended. .~ . .

10. In view of the foreg(')ing: and after deliberations, the Committee recomme ded to _ekfend.thé:validity of Environmental
Clearance accorded by the Ministry vide File no. J-11011/14/2008-IA II(I) dated 03.06.2009 and EC transfer dated
. d in the Environmental Clearance

30.12.2024 for a period upto 03.05.2030. All'*i:ﬂ_xer termsand cogr‘fﬂi‘tionsﬂstip-' Vi
ile no. ]—1‘;}Q}1/14/-2008-I_A 1I(D) dated "03.06?:.2009 and EC traBSfET dﬁfed 30.12.2024 shall

fP];gij ect ?rgpﬁnént (PP) was
carlier granted two Environmental Clearances. subrmttcda ,ézensolidated
implementation status of both the ECs. However, the ] was
06-2009. Accordingly, it merged that there 1sa rife;’:d’for
aspect was dealt with and fé}:nmmended. Hence é‘.clar;i
proposal was reconsidered in the 2nd EAC‘ '

implementation status EC-wise as mentioned abo

iﬁe EC Valldlty extension
ation status.Accordingly,
tion the capacities and

Sfvalidity of EC accorded by t

14/2008-1A IL(I)

dated 03.06.2009, and EC for a period upto

03.05.2030.
ii. The consolidated implementation status
required to be updated EC-wise to
iii. Accordingly, the EC-wise and cons
clarity on the status of implementation o
have replaced the previous implementation s
January, 2025.

31st January, 2025 was

n preceding paragraphs to have
sented above may be considered to
e MoM of 73rd EAC meeting held on 30-31

Recommendations of the Committee (—2nd EAC (Industry-1) Meeting — 23rd — 25th April, 2025)

13. In view of the foregoing and after deliberations, the Committee recommended to extend the validity of Environmental
Clearance accorded by the Ministry vide File no. J-11011/14/2008-IA II(I) dated 03.06.2009 and EC transfer dated
30.12.2024 for a period upto 03.05.2030 duly noting the implementation status presented above. All other terms and
conditions stipulated in the Environmental Clearance accorded by the Ministry vide File no. J-11011/14/2008-IA II(I)
dated 03.06.2009 and EC transfer dated 30.12.2024 shall remain unchanged.

Decision of MoEF&CC

IA/WB/IND1/513941/2025 Address: IA Division, Ministry of Environment, Forest and Climate Change, sz, Page 4 of 5
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003 ’.»;"’.""”{._}f) f‘;{;:;?:s.\
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14. The undersigned is directed to inform that Ministry of Environment, Forest and Climate Change has examined the
proposal in accordance with the Environment Impact Assessment (EIA) Notification, 2006 & further amendments thereto
and after accepting the recommendations of the Expert Appraisal Committee (Industry-1) hereby decides to extend the
validity of Environmental Clearance accorded by the Ministry vide File no. J-11011/14/2008-IA II(I) dated
03.06.2009 and EC transfer dated 30.12.2024 for a period up to 03.05.2030 duly noting the implementation status
presented above at Para-5.

15. All other terms and conditions mentioned in the earlier EC letter F. No. J-11011/14/2008-IA II(T) dated 03.06.2009
and EC transfer dated 30.12.2024 shall remain unchanged.

16. This issue with the approval of the Competent Authority.

(Dinesh Runiwal)
Scientist ‘F’/Director

Tel: 011-20819346
E-mail: d.runiwal@gov.in

Copy To

1. The Principal Sccreta;‘y,_Departme

Delhi-110032
4. The Chief Wildlife Warg
700091. 0 F
5. The Chairman, West Bengal Pollution Control B
Folan Wi -ontrol |
6. The Member Secre
110001.

(Dinesh Runiwal)
Scientist ‘F’/Director

Annexure 1

Specific EC Conditions for (Metallurgical Industries (Ferrou

1. Specific

S. No EC Conditions

1.1 -

Additional EC Conditions

Not Applicable.
IA/WB/IND1/513941/2025 Address: 1A Division, Ministry of Environment, Forest and Climate Change, _.-—==="==x, Page 5of 5
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003 ,‘;‘;"': "NOT4AX.
/d '? L
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONAL BENCH, KOLKATA
WEST BENGAL, FINANCE CENTRE, 3RD FLOOR,
NEW TOWN

[Under Section 18 (1) read with Section 14 of the
National Green Tribunal Act, 2010]

ORIGINAL APPLICATION NO. 188/2023/EZ

RAJKUMAR DAS
.. Applicant
-And-
MOEF, THROUGH ITS SECRETARY, INDIRA

PARYAVARAN BHAWAN & ORS.
... Respondents

2nd SUPPLEMENTARY AFFIDAVIT ON BEHALF OF
THE RESPONDENT NO.4 ABOVENAMED

>
’/’\0 TAR) ‘-?I ""‘\
{} /’ i n.,;\
£/ P
r
AT CALCUTTA
\ DiSTRICT KOL»ATA

;!
(: REG. ND.-52424
\ N\ SXF O 181042050 {(x

"u\? '\ \Q
NLDESA SHOUNAK MITRA, Advocate

R ZULFIQAR ALI ALQUADERI, Advocate
TIASHA GUPTA, Advocate
KHAITAN & CO LLP
Advocates, Notaries, Patent &
2 3 JUN ,’0 25 Trademark Attorneys
{ Emerald House
1B, Old Post Office Street
Kolkata 70001
E- shounak.mitra@khaitanco.com,
zulfigar.alquaderi@khaitanco.com,
tiasha.gupta@khaitanco.com
M- 93303 03434, 98301 99312, 83360 67070
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